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11,ORDERDATEO 26-9-2001. 

Head Shri S. R. Mi sh ra, L ea rn ed Counsel 

for the Applicant and madam R. jkda r, Lea rn 	ASC 

acj)earing for the Respondents and have also i-'eused 

the records. 

2. 	 In this Ori cinal Application, the 

Applicant has prayed for a direction to the 

Respondents to disou rse the provident iund 

amount in favour oE the applicant with 13% 

interest and 18% interest on the arrear pS10fl 

and gratiity of the Applicant. 

RespOndents have fiied their counter 

oposing the prayer of th aplicant and we 

have pemsed the pleadings. 

From the 	c 	m relief laied oy the 

ApLiO3rlt in para_3 of this Original Applicatifl 

it is seen that he h 	alrey received the 

arear pension and gratuity anu he has only 

asked for 13% interest on tha. His other 

brder is to disourse the provic-ent Fund 

na nwitc i.3/ intorest. Admitted 

(jtcOfl1 	r.:O t:E .: 	ticant was wohn 	- 

Senior Shunter in the t1ys. and he to: 

voluntary retirement on 25.3.l933.esponie0tS 

1 - ave stated in their counter and this has riot 

pefl deflied h the applicant by filing an, 

rejoindr that provident Fund amount has hee 

rCjd to him only on 5.5.2Yi1 ,In vie Of 

ouesticn for consideration i w:;ec: the 

.rjcant is entitled to interest 	18% 

:er annum onthe rrovident fund amouflts.AClmittedl' 

9 
--etitlofler retired on 2.3.9B and there 

tj 

ot have jeen any diffiCulty on the part of 
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1'oV1deflt pund amount to the applicdnt wit:ifl' 

a period of four months auring whjCh the amoud t 

scanding in the name of the ap1iCaflt autoinatica- 

Lly carry the interest of 12%.In Vi 	Of this 

w 	di rt that on the prOvid 	ifld Amount 

rec eiV& by aptiCaflt on 5.5.2000,ReSents 

shall pay interest to the appliCant from the 

d
remt till the end of the te of his reti  

rr&ifl monthhiCh he has actually reiV ed 

N'dI#. 
the providefltEJfld amount.This interest should 

be calculat€d at the rate of 12% and paid to 

the 	ppliC&flt within a period of go days from 

the date of reiPt of a copy of this oer. 

while paying the interest as aaove1  any amount 

already al'O'Wed by way of interest to the 

appliCant after his retirm1t on his proviut 

fund amount should oe duCt. Fi rst prayer 

of the :plic3nt is acoordini di ;osed of. 

5. 	 ecOfld prayer of tr:e a tiOt is 

only with regard to interest on the arrear 	I 

ensiOfl and gratuity.We find that ii; this case 

a;pliCaflt 	has gone on voluntary retiremit 

ar1.i naturally only after he hs retired,after 

ciiviflP notice of three months his pension 

matter has been taken up for CQnsiCJ eratiOn. 

NO rmal .y,unc1er the Rul es, processing of peflSlCO 

paper is done o ears ri°r to the oate of 

superannuation of a Govt.serVaflt.But as the 

aplicaflt has retir 1  by iviflg three months 

notICeo1untari1: Resp0fldeflts could not 

initiate rho 	processing of his pension papet 

till he retired or till the notiCe for 
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voluntary retirement is received, we find that 

pension has Deen sanctioned on 15.10.1999 and 

gratuity has been releascd on 27.11.1999.onsidering 

the fact that the applicant has gone on voluntary 

retirement and Respondents had no knowledge of 

his desiref of going voluntary retirement till he 

gave a notice,we do not think that there has oeen 

delay in releasing  of pension and grabiity which would 

entitle the ajlic-int for interest. 

6. 	 In the resuLt, therefore, the C.A. is 

partly allowed as per the directions made acve.No 

co sts. 

A% N #,-Q6io - 
VI C 	1 R 

(G.NARASLIHAM) 
MEM3 ER(JUDILiAL1) 


